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IN THE HON'BLE HIGH COWRT OF JUBICATURE AT

ALLA ABAD LUCKNOW BENCH LUCKN%.

In the matter of : o Constitution oflIndig
A
; ‘4&&1%57 In the matter of : sas Article 226 of the
%rb

Const itution oflndia

And

In the matter of

Sri B.K.Chakarverty,aged about
86 years son of late S,C.Chakarverty
A resident of 5A Mahendru Niwas,Murlinagar,

Lucknow. ;

Pet itioner

Versus

The Union of India through
the Secretary Information and
broadcasting,Government of India,

New DEIh in :

The Director General
'All India Radio,Akashwari Bhavan,
New Delhi,

Respondents
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IN THE HON BLE HIGH COWRT OF JUDICATURE A %

ALLAH‘.@U LUCKNOW BENCH LUCXKNOW,
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Sri B.K.Chakarverty Petit ioner
Versus
The Union of India and
another Respondents
INODEX
———-‘--—E——'—‘——-—-"———- —-——-—--—*-—-ﬂ——--—-v———u—--u—w-ﬂu-ﬁ— SRR e —— - —
bl.l\lo._g Particulars i Pages
i Memo of Writ Petition 1 to B
2 Annexure-1,Tpue copy of 7 z 8
Fromotlon order dated 29th
May, 1580.
3 Annexure-2, True copy of . Y
: order reverting the the petitioner q (5 /Z
dated 29th of April, 1985,
4. AFfidavit It & 48
B Power [ 5
6. Application for stay

Uated know the
day of May, 1985




1o,

The Hon'ble Chief Justice
and His Companion Judges of

the above court,

9ir,

The petitioner most respectfully states as

underp ¢

T That the petitioner entered the services
) of the respondent No.1 in the capacity of
Clerk Grade-1I w,e,f. 3rd June 1949,

2. That on account of the deligent,honest and
hard working the petitioner was promoted from
Lime to time and ultimately was promoted to the

post of senior store keeper,

= 3. That while by an order dated 29th of May,
‘/ﬂ _ \f 1980 the respondent No.2 promoted the petitioner
| f’ j to t he post of Administrative Osficer on adhoc
(?icg“< f1; basis until further orders. The copy ofthe

. { sald order isbeing annexed as énnexure-1 to this

writ petition,

4, That the petitioner gave his willingness and
ultimately joined the post as Administrat ive

fficer at Lucknow Door Darshan Kgndra whare

he is contineously performing his duties in the ‘
same capacity to the entire satisfaction of his

superiors,

e That there has been no interruption and

e



“»\ regular basis as Administrative Officer. The

S perusal of the order does not indadate that the

3
\copy of the order dated 29th of Apridb, 1985 is

e ‘

‘3.

on account of good working and the seniority the
petitioner was pknmakgdxknxﬁ’ permitted to hold

the charge of Administrative Officer and no

adverse entry till date has been communicated to the
petitioner, As a matter of fact the petitioner's
career has been un-blemished and of an outstanding

nature.

B That in regard to the seniority the petitioner
stands at sl.No.33 of the seniority list, This
is being submitted with the object that the

petitioner has put in long meritorious services.,

Te That by an order dated 2Sth of April,1983
which was received by the petitioner on 3rd of

May, 1985 the respondent No,2 has been pleased to
revert the petitioner to his substantil e post while

the petitioner's junioors and also the persons whose

service records are in no way better have been

promoted in the temporary capacity but on

order of promotion on reqular hisis has been made
pursuant to the recommendation of the Promot ion
Committee. Likewise the petitioner also submits
that there has been no fair consideration of the
petitioner's claim on the pdst of Administrative -
fficer as his career and service record being

of outstanding nature he could not be ignored for
promotion to the post of Administrative Usficer
when roughly two years are left to be served by

him before he reaches to the age of superannuation,

.4
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The petitioner also assertively maintains that
there are large number of persons enl isted

for promotion who do not possess relative
seniority and also the merit in the service
record yet they have been promoted. The

petit loner does not have materisl to showu the
comparison;nevertheless on thebasis of the
information the petitioner states that his
service record 1s superior and better than those
persons who have been promoted as Administrative

officer by the order dated 29th of Aprll 1985,

8. That it appeérs to the petitioner that the
order of promotion has been igsued by practicing
discrimination and invalidity and there 1is no
alternative remedy left to the petitioner except
to spproach to this Hon'ble court to challenge
the action of the respondent. The petitioner,
thurefo}e, feel ing aggrieved against the action
of the respondent and having no alternative
efficacious remedy available to him prefers this

writ petition on the following amongst other

GROUNDS

- o G W S T 4

1) Beceuse the petitioner's career being




(@2}

Uepartmental Promotion Committee and as such
the order does not appear to bes back by any

consideration.

iii) ©Because in view of the fact that the
petit ioner has better and superior service
record his non inclusion for promotion ig bad

in 18w and manis estly erroneous.

iv) Because there has been no fair consideration
of the petitioner's record while making the
' promotion which seems to have been made

arbitrarily.

v) Because the petitioner being relatively
senior could not have been discriminated
against the juniorswho do not have even

possess a better service record.

~ i
A 9. Wherefore, it is most respectfully prayed
\
|

that the Hon'ble court may be pleased

< a) to issue a writ in the nature of
mandamus commanding the respondents to

consider the claim of the petitioner for

the promotion to the post of Administrative

Officer .

b) That by an appropriate writ ,order or

direction the respondents be commanded
: ' from
not to revert the petitioner %y the

post of Agministrative Officer.

e/// c) That by appropriste order or direction
' e
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A the order contained in Apnexure-2 and dated

29th April, 1985 be quashed,

d) Costs of the petition be also awarded to the

petitioner and against the respondents.,

e) Such other writ,order or direction may also be
issued as this Hon'ble court may deem Tit and

proper in the circumstances of~the case,
',/

Uated:Lucknoy the Counsel for petitioner

day of May, 1986




IN THE HON'BLE HIGH COURT OF JUDICATURE AT
' ALLAHAGAD LUCKNOW BENCH LU KNOW.

i
Sri B.K,Chakarverty Pet itioner
Versus
Union &f India and
another Respondents
ANNEERURE-1
) GOVERNMENT OF INDIA
: DIRECTORATE GENERAL ALL INDIA RADIO
NEW DELHI 29TH MAY 1980
No. 1/ 1/80-811
ORDER
A\ The Director General, All India Radio is pleased

to appoint the following Head Clerk/Accountant/Sr.Store
eeper to the post of Agministrative Officer in the pay

cale of Ps. 650-960 on promotion on adhoc basis till

further orders:

Sl.No. Name Place ofposting

1. 5ri S.N,Sharma,HC/ACCtt.
A, I,R,Gauhati,

AIR ,Gauhati

2. 5Sh,B.K.Chakraborty,Acctt, Doordarshan Kendra
AIR ,Gorakhpur Lucknow

3. Sh,5p1 Nath Head Clerk, H.P.T.Air,Al igarh,
DDK,Lucknow.

4. Sh.N.N.Roy,Acctt.ATR,

Calcutta DDK,Calcutta.
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The following Administrative Offixers are

P

7

{ X
: trasesferred in the same capacity at the station

/offices shown againstthem.

91 .Ng., Name From To

1. Sh.K.O.Lakhanai AIR,Bhuyj AIR ,Jaipur

2. Sh.K.Jayraman AIR Imphal AIR,Truchirapalli
3e Sh,V.Krishnamurthy AIR Dharwar AIR Bangalore

4, Sh.R,Longnandan AIR,Banglore HPT AIR,Madras

5., ShB.P.Wadavi AIR,Indore AIR Dharwar.

Sde 8.V.5ashadri

Dy.Director of Agmindstration
for Director

Copy:

gap Station Director,AIR,Gauhati,Shuj,Inphal,
Trachiranalli,SE,Gorakhpur,Director DOK,Lucknow,
Dy.Chief Engineer ,HPT,AIR,Aligarh,Calcutta,Director
ODK, Calcutta/Dharwar/Bangalore/Dy.Chief Engineer,
HPT,AIR,Avadi-Madras/ Indore,

: For Director Genural
A 4 Copy to DDG(ER)
71 Spare copies 20
) §

{

@ L)\ ¢
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R
No.1/18/84-SII(Vol,II) 67 \Kiﬁy///
Government of Indla : ¥ ; \

> 4

Directorate Genergl:All Indig Radio
F HH WKWK KK

Akashvani Bhavan, New Delhi

g1 Dated the 29th April, 1985
4% By
£ ORDER

The Director General, All India Radio is pleased to
appoint the fdlowing Administrative Officers at present working
on ad hoc basis as Administrative Officers on a regular basis
in o temporary capacity with effect from the 8th April, 1985:-

o 'S.No. Name ‘ Present posting Station where .
- posted on
regular gppoint- |
ment. |
« 4 . .Shri J.K.Chel DIK, Cuttack DIK, Cuttack
e Shri I.N,Sahni CSU, AIR,Bombay CSU, AIR, Bombgy
]'3. Shri D.L.Chandok HPT, ATR, Khampur AIR, New Delhi
Delhi _ (against the post
of HP L0 ' t11]
4.  Shri T.N.Miya AIR, Varanasi.reg“l%fuquﬁﬂpent e e
5. Shri H.R.Dhingra DIK, Jalandhar  DDK, Jalandhar
6. Shri M.J.Thomas AIR, Calicut AIR, Calicut
{a% Shri S.V.K.M. Rao AIR, Jeypore AIR, Jeypore
8. Shri R.C.Naik AIR, Cuttack  AIR, Cuttack
9. Shri S.R.Nagaraja ATR, Trichy AIR, Trichy
~u1p. Shri D.L.Shetty HPT, AIR, Rajkot HPT, AIR, Rajkot
f"\‘ﬁf\ Shri R.Amanullah Khan AIR, Bangalore AIR, Bangalore
f=42. Shri D.Selvaraj DDK, Madras DIK, Bangalore
\ 13, .Shei M.L.Dhar  HPT, AIR,Aligarh HPT, AIR, Aligarh
t4. ) Shri R.P.S.Chauhan  AIR, Jaipur AIR, Jaipur
I Shri N.N.Roy Betar Jagat, Betar Jagat
il AIR, Calcutta AIR, Calcutta
b~ 16. Shri S.K.Sharma DDK, Srinagar DDK, Srinagar
é \7,,. .Shed K.B.Nair AIR, Silchar AIR, Silchar
g 18, Shri C.R.Paul DIK, Calcutta DIK, Calcutta
P 19, Shpi C.R.Dag _ HPT, AIR,Chinsursh HPT,AIR,Chinsurah
« [520. shri V.R.Jogh#® ¥ IR, Bhopal  AIR, Bhopal
\Z:"“ 21.  Shri G.K.Chauhan AIR, Jodhpur AIR, Jodhpur
22, Shri Mast/Ram DDK, Delhi DIK, Delhi
25, Shri N.N.Jeéna AIR, Bhuj AIR, Sambalpur
ok 0hei ¥.8. Rao g AIR, Jalgaon "AIR, Jalgaon
\ 0\\ o sollin 2I00




4 or
taking
over at
the new
statlen
at the
earliest,

2.
to appoint

capacity on a regular
each with effect from the dat
The Officers promoted at the same statio
charge immediately while the

post

The Director General,
the following Head

{

¢

A1l India Radio is also pleased
Clerks/Accountants/Senior ¢
Store-keepers as \dministrative Officers in a temporary

basis at the Stations mentioned agaihst

e they assume charge of the

se posted outside

n shall take over
may be relieved/

s with

S.No. Name Present posting Station where
posted on promot-
ion as A.O,
{ o Shri K.S.Kharsikar AIR, Ahmedabad AIR, Bhuj
2. Shri B.T.Gohel AIR, Ahmedabad AIR, Dharwad
2 Shri V.V.Barot cCcw, AIR, DIK, Rajkot
thmedabad
4. Shri V. H,S.1lyer AIR, Trivandrum DIK, Trivandrum
o Shri 0.Madhavan Kutty AIR, Calicut AIR, Gorakhpur
6. Shri S.K.Pandey AIR, Udaipur AIR, Rewa
¥ Shri R.C.Bairwa DIK, Jaipur AIR, Iucknow ¥
S Shri M.P .Kesawan ATR, Calicut DIK, Gauhati
Nambisan :
9. Shri R,N.Rathi ATIR, Bikaner AIR, Bikaner
t0. Shri T.R.Sharma AIR, Chandigarh AIR, Simla
2 Shri N.G.Sarkar CCW, AIR,Calcutta AIR, Siliguril
(.07 Shri P.K.Chatterji AIR, Calcutta AIR, Kohima
13.. Shri T.N.Sinha HPT, AIR,Aligarh AIR, \llahabad
145 Shri S.B.Shinge CSU, AIR, Bombay DIK, Bombay
against a newly
created post
15,  Shri R.DiVaity CSU, AIR,Bombay CSU, AIR,Bombay
16, Shri P.Appa Rao AIR, Vijayawada AIR, Imphal
17 Shri S.S.R.Anjanayulu AIR, Hyderabad AIR, Patna
18. Shri D,.N.Bhakri on deputation DDK, New Delhi
19. Shri C,M.Venugopalan DG:AIR(Hgs) HPT, AIR Khampur
i Delhi
20. Shri R.N,Badgujar DG: AIR AIR, Rohtak
(P&D Unit) s
g Shri G.dJ.Samuel AIR, Vijaywada DIK, Madras
.02, XuWlle g D Hirdwani CSU, AIR, Bombay HPT,Malad,
i Bombay
‘ 23.,'\;;i Shri D.C.Mandia CCW,AIR,Jaipur DIK,Lucknow [ __—
,,‘24.;ﬁ Kum,Usha Tirkey AIR, Ranchi DIK, Ranchi
‘).25'~j Shri M,A.Khadilkar CSU, AIR,Bombay DDK, Nagpur

\ggégii,;éi;;%/ AL the persons mentioned in parg 1 and ? 20078 i1l

: - on 2 & = ;4

effect from the




\ date of regular appointment,

% o09)

innual probation reports on- their

work and conduct may be sent to the Directorate General, All
India Radio/Directorate General, Doordarshan, as the case may

) be.

'f%. The following Officers who are at present working as
Administrative Officer on an ad hoc basis are reverted to the
posts of Head Clerk/Accountant/Senior Storekeeper with effect
from the date regular nominees replace them.
they are alloecated to the Zones indicated against each for
appointment as Head Clerk/‘ccountant/Senior Storekeeper:-

On reversion,

S.No, Name Present posting Zone to which
allocated on
reversion

1 Shri P.Prasad AIR, Patnn Bihar

o Shri R.K.Bajpai AIR, Allahabad  U.P.

i o i Shri G.P.Sharma AIR, Rewa MR,
ﬁ//4. “§pr1 ﬁ 1 ChqquV%rty DDK, Lucknow Dl d~
\ 5. Shri Ram K=ishan AIR, Simls Punjab
t 6. Shpd Bri Nath AIR, Lucknow Vel s
‘. i Shri S.L.Acharya AIR, Bikaner Ra jasthan
— 8. Shri H.R. ibrol AIR, Rohtak Punjab
,&f/ 9. Shri Pushkar Das HRT ,: Malasd, Madras
W Bombay :
ST D400 ‘S RoMRastoni ATR, Imphal Delhi
i ( MOHAN FRINCIS )
- DEPUTY DIRECTOR( ADMINISTL ATION)
O Director General,
:? Copy forwarded tos-
Nm~_;iwm; ¢ 1. Heads of Stations of All India Radio/Doordarshan Kendras
’ 1. DIK, Cuttack ad
: 2. CSU, Bombay ey
4 3. HPT, Khampur, Delhi |
&, ATRy Vgranagi ]
5. DDK, Jalandhar ]
6. ¢ AIR, Calicuws i
7.. AIR, Jeypore ]
‘ 8. AIR, Cuttack ]
9. AIR, Tiruchi |
10, HPR . R kot {
11. AIR, Bangalore { (with one spare copy each
12, DIK, Madras . ! for sthevperson/(s)
13..  BPT, Aligarh i concerned
4. AR, daigur e
1.8 Betar Jagat, AIR, Calcutts |/
16. DIXK, Srlnqq"ar g/
117, AIR, Silchar dii x
48.4 DK, Calcutta 1 o)
19. HPT, Chinsurah g ‘ R &Y/ 4
20. AIR, Bhopal e (M
21, AIR, Jodhpur Lo L8

v/

\V
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22, DIK, New Delhi ; 4
I AR, Jaleen W uth, one AP *
25, AIR, \hmedabad Copy =—acCh
26, AIR, :Trivandrum
27. AIR, Udaipur the F{/Vlef‘r\ (S)
2. . AIR . ‘Biksner
29. AIR, Chandigarh Contened
20, AlRy Caloutts ) 1
31, (AR, Vijayawada
32. AIR, Hyderabad
55 oW Im, igus _____4
35. AIR, Bombay |
36. AIR, New Delhi
37. DIK, Bangalore |
38. AIR, Sambalpur
39, AIR, Dharwad
40. DIK, Rajkot : 1
41, DIK, Trivandrum (
42. AIR Gorakhpur
43. AIR, Rewa 7 % i
44, AIR, Rohtak Pe/t/oum(S ‘
45. DIK, Gauhati
46, AIR, Siliguri-
47, AIR, Kohima
48, = AIR, Allshabad an Lol
49. DIK. Bombay. W&n\ O“‘L’é' Cofuy
50. AIR, Imphal (S)
51. AIR, Patna :
52, BPR. Malad, AIR, Bombay |
53, 1 DI, Luckno
540 DDK, RmChl y k'(,. ‘
55. DIK, Nagpur ) fox 5.5 A QM o |
56, -41R, Simls i LR DAL O] ~7?7 éﬂv
2. Heéads of Zonal Stations Patna/Lucknow/Jdalandhar/Jaipuphopal/
Madras/Delhi, Necessary proposal for the postings of
the Officers mentioned in para 4 who are being reverted
may be sent to the Directorate immediately for issuance
of necessary posting orders, 2
3., The DDG(WR)/DDG(ER)/DDG(NER) (2 copies each)
4., The Director General, Doordarshan, Mandi House, New Delj
(w1th 10 spare COpleS) ’
T he Chief Engineer, CCW, P,T.I.Building, New Delhi(2 copies)

he Chief Engineers(NZ)/SZ/WZ/EZ(2 copies each)

e Pay and Accounts Officer, IRLA Group, Ministry of
i P st%te, New Delh1(10 copies)

oo o/~
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8. B&A Section(with one spare copy for Shri C.M.Venugopalan,
Accountant)

B Il P&D Unit(with one spare copy for Shri R.N,Badgujar, \//
Accountant) ; : *1///

10« Vigilance Section, DG:AIR "\
The

11. [ Poesident, AIR, Administrative Stafi Association, C/o
ATR, Bombay :

12. Personal files of the officers concerned
|

13, CGuard file

for Directot Genersl.
¥

b i i i 5 s - . [ ) \ p /
: /,\_\,;“ -((Hindi version will Bilew) f JoWom (N
L A .




IN THE HON'BLE HIGH COURT OF JUDICATURE AT _
X ALLAHABAD LUCKNOW BENCH LUCKNOW

writ Petition No. of 1985

‘z

Sri B.K.Chakarverty Petitioner

Versus

The Union of India and

4 another ; Respondents

i AFFIDAVIT

1, B.K.Chakarverty,aged about 56 years son

of late §.C.,Chakarverty resident of 5 A Maherd ru
Niwas,Murl inagar,Lucknow do hereby on solemn
irmation state as under:

1« That the deponent is the petitioner in
the above noted writ petition and as such

is fully conversant with the facts deposed here

under s

¢«  That the contents of paras 7 e g

L“‘E———-_—______————_ofthe writ petition ape true to the best of



of my personal knowledge and those of

paras “3 Jo g v

are believed by me to be t rue.

of the same petition

3. That Annexures 1 and 2 arethe trye
copies of the originals and which the pet itioner

8lso believesto be true,

Dated :Lucknow the
8;7day of May, 1985

_VERIFICATION _

1, the above named deponent do. hereby
verify that the contents of paras 1 to 3 of the
above affidavit are true to the best of my
personal knowledge. That no parﬁ of this affidavit
is false and nothing material has been concealed;

so help me God.

Signed dated and verified this the &TA day

/ |
|
f/y é( Z &’w\‘\\n‘,{b‘:—“ //1

-~ Deponent J

of May, 1985 at Lycknoy.
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Solemnly affirmed before me on R'5° 8%

At 1)-25 A.M.//Pff"l". by Sri B K chapaxvely
the deponent who is identified by

S Pl Blae v

Hdvocate of High Court of Judicature at

Allahabad, Lucknow Bench,Lucknow.

1 have satisfied myself by examining the
deponent who understands the contents of
this affidavit and which have been readover

and explained by me.

e
F‘gfxﬁﬁggmuuﬁv;
A (".Ti \,\')\\ ) ik t;c,(pK‘f
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